
VAISAKHA *. 1W7 (SAXA) Ortl Amm*i 22

•ft fw rr err
f¥*W?*R t̂ 5TI3J |

*ft nwr irt grrerra;: 3 nr 
Am *Pt 7T1T |  |

«ft t o t  ?n§ : ^  5̂ ,
^  t

h w t  wt arrsTH: s*1̂ #  «r?ti
SHRI DINESH CHANDRA GOSWAMl; 

Si;, I have been trying to catch >our eye 
f»‘ m the beginning.

MR. SPEAKER: I have to look to all 
sides. If u>u get up every time, I am not 
bound to call >ou. If all members get up 
on all questions, tin re ts no Iinut, then 
only one qu<stion ca.i be coveted Instead 
of that, why not have a debate on it?

SEVERAL HON MEMBERS: Yes.

SHRI DINESH CHANDRA GOSWAMI- 
The hon. Minister h<»s stand ju-t now thar 
the lack of infra -stru< tut e and oth<r it a 
sons are coming in the w<i\ of the develop 
ment of the backward regions Is it no? a 
fact that whenever these States have de
manded for the ctealton of the infra-struc- 
tu’-e, the Finance Mmistrv and the Plan
ning Commission ha 'c  always turned out 
tin demand on the ground that the infra
structure has not sufficient lapantt to bear 
the industry. At the same time, v\b<n we 
ask for the establishment of induct ies. we 
ate tokl that the infra structure is not there. 
When we a*k foi m fiastructurr thev sav 
that there is not enough capaotv to bear 
the infra-st riKture. Then how do \ou ex
pect your objectives to bt fulfilled? We 
'ate agitating for years to lreak this vicious 
d rdc, May I have a categorical answer from 
the Finance Minister and the Wanning 
Commission as to what steps thev ate tak
ing to break the* vicious circle?

SHRIMATI SITSHTLA ROHATGI- The 
va.iowt Financial institutions are there . * .

SHRI VASANT SATHE: The financial
institution* are only for the big p m  ate 
people. 

SHRIMATI SUSHTT 4 ROHATGI: I as 
•nr® the hon. Mem be* t h u  we are interested 
to the removal of regional disparity and

development of all areas. I come from a 
Inckuatd State . . . (Interruptions). J am 
giving )oit the factual position We can
< mainly l>ue a debate. I would very much 
welcomc it. if vou permit it.

Provision in Budget for Payment of Addi
tional D.A. due to Government Employee*.

*7Mi SHRI PRABODH CHANDRA: 

fSHRl HARI SINGH

Will the Mimstei of FINANCE be pleas
ed to Mate the reason* for not making any 
provision in the budcr* t r<>r the current 
vrar for the pavmcnt of aldrtional three 
instalments of D A . lo C-ntral Govein- 
ment employees which have already fallen 
due?

THE MINISTER OF ST \T E  IN THE 
MINISTRY OF FINANCE (‘■HRI PRANAB 
KUMAR MUKHERJEE): The entire ques
tion of dearness allowance i* to be review
ed beyond the 12-monthlv index level of 
272, according to the Third Pav Commis
sion's lecommendation. This review is being 
made in consultation with the staff repre
sentatives Pending the outcome of the re
view if would not have been realistic to 
make anv provision in the current veai's 
budget on account of the additional pay
ment of dearness allowance.
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SHJtl PRANAB KUMAR MUKHERJEE;

$o Jar as the question of the money involv- 
ed b  concerned, the total cost of the nine 
instalments would he ot the oider of Rs. 
495 crores Out ol that, it h  expected that 
»p to 51st December, 1974, the total amount 
which is to be deposited in the Provident 
Fund would be ol the order of Rs. 36.80 
crores. and die Instalments In 1974*75 would 
be only Rs. 2.54 aw es.

Regarding the first pa it of the cjuestion. 
It is not the intention of the Government 
to make unnecessary delay on it. Certain 
decisions were taken Wt had also a dis
cussion with the jepresentatjves of the em
ployees on the 15th April and they have 
also expressed their viewpoints AU these 
points will be taken into consideration when 
the final decision is arrived at
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SHRI PRANAB KUMAR MUKHERJEE 
It is not possible for me to indicate sped* 
fitaliy the time by which a dcduon will be 
arrived at, but already I have mentioned 
that on 15th April «e had some discus
sions Various viewpoints have come out, 
and we are considering them

SHRI S. M BANERJEE- On 19th April, 
the Standing Committee of the Staff side of 
the JCM met the officials of the Finance 
Ministry and oa r viewpoint* were expres
sed, bccause up to March, 1975 five more 
imramlent* of D.A. are legitimately due 
in accordance with the recommendations of 
tbfe Pay Commission. I t m *  argued bn *#• 
half of the employees tfatt these instalments 
should be paid and fresh negotiations should 
•tan  as promiied by Shri Jagjlv** Ram oo

litfa Ajirll, Un, tor a wa«a tfWNWkn be-
cause tbe recommendation o f  the Pay Com
mission is that after *72 points are reached, 
either the dearness allowance should be 
raised or revision <rf the pay scale Should 
take place. Ev*n at >tbe meeting of the 8tpd 
of this month, the Finance Secretary who 
was presiding did not give out the mind 
of the Government. He said he would con
vey to the Government our views because 
the Finance Minister was away. If ftve in* 
staiments are legitimately due to the Cen
tral Government employees according to the 
Pay Commission's recommendations, they 
alone are not responsible for in 9ation and 
high price*. So, I would like to know from 
the hon Minister whether, before it i* 
too late and before they prepare for an 
agitation, a final decision to pay the five 
instalments will be taken by the Govern 
ment 1 also want to know whether thev 
are going to impound the entire amount 
Our fear is that they are going to impound 
the entire amount in the name of fighting 
inflation

SHRI PRANAB KUMAR MUKHFRJEE. 
We are equallv concerned and I share the 
anxiety of the hon Member that we should 
a rm c  at an early decision so that the 
situation does not go beyond control But 
at the same time, certain facio*s art* there 
which were dearly indicated to the reprc 
sentatives of the staff by the Finance Sec 
re tar y at the meeting With them T hat i* 
why these points are being looked into and 
we shall arrive at some deacon as earh 
as possible, but it will not be possible for 
me to indicate any specific date

SHRI S M BANERJEE Shri Madhu- 
sudban, myself and others are member* of 
the JCM. I was present a t both the meet
ings. We said the Government should #ve 
an answer by the 50th April. I would 10c* 
to know when the answer will be given, and 
whether there is any intention to impound 
the whole amount. I want an assurance on 
that.

SHRI PRANAB KUMAR MUKHERJEE' 
I t is not possible for me to give in  a*- 
soranoe. If I can give it before the  90th 
April, why no* today?

iHftJ S. M. BANERJEE: I bope ihe



25 Oral Answers ^^\T SA K H A  5, 1897 Oral Answers 26
W hy should  30 lakhs of G overnm ent em 

p lo y e e  be cheated?
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SHRI I’ RANAB KTJMAR M U K H E R JE E ; 
Am I to m ake any observation? T h e
Governm ent have no in te n tio n  as such.
As I have already  m en tion ed , ive are 
scrioush considering  it  an d  we are d iscus
sing it w ith th e  M em bers.' Even th e  dates 
of the various m eetings, e tc ., m en tioned  by 
the hon. M em bers would in d ica te  th e  seri
ousness w ith which th e  G overnm en t is con
sidering th e  m atte r.

SHRI R. R. SH A R M A : W hv d o n 't  you 
then give an assurance h ere  w hen vou aie 
considering it  seriously?

MR. SPEA K E R : SH R I flA JA D H A R
MAJHI— n o t p resen t.

Shri G angadeb.

Disposal of R ou g h  D iam onds th ro u g h  
M .M .T .C .

*782. SH R I P. G A N G A D E B :f
SH R I S H R IK IS H A N  M O D I:

Will the M in ister of FIN A N C E  be pleased 
to state:

(a) w hether seized ro u gh  d iam o n ds are to
he allocated to  th e  M .M .T .C .;

(b) if so, w he th er h is  M in istry  has given
any instructions to  M M T C  regard in g  the 
d istribution  of these ro u g h  diam onds; and

(c) if so, the b ro ad  features  thereof?
3—1 LSS/ND/75

T H E  M IN IS T E R  OF S T A T E  IN  T H E  
M IN IST R Y  OF FIN A N C E  (SH R I PR A N A B  
KUM AR M U K H E R JE E ): (a) to  (c) T h e
C ollector of C ustom s, Bombay is n eg o tia t
in g  w ith th e  M inerals an d  M etals T ra d in g  
C orpo ra tio n  for th e  sale of confiscated ro u gh  
d iam o n ds to  th e  holders of release o rd ers / 
im p o rt licences. T h e  p ro cedura l deta ils  are 
being  ^vorked ou t.

SH R I P. G A N G A D EB ; In  view of th e  
fact th a t In d ia  is ea rn in g  a good deal 
of fo re ign  exchange by ex p orts  o f c u t d ia 
m onds an d  o u r d iam o n d -cu ttin g  in d ustry  
has tu rn ed  o u t to  be a good foreign ex 
change sp in n er by way of im p o rtin g  ro u gh  
d iam onds and  ex p o rtin g  them  as polished 
and  w ell-cut d iam onds an d  a t th e  sam e 
tim e, ii\ view of large scale' sm uggling of 
rougli d iam o n ds tak ing  p lace frequently  
from  foreign co im tries in to  In d ia . I w ould 
like lo know from  th e  hon . M in ister whe- 
thei' th e  G overnm en t is considering any 
nieasiucs to  d iscourage th is  sm uggling an d  
p e rm ittin g  im p o rts  o f rough  d iam onds on 
d u ty  free basis for ex p orts  o f cu t d iam onds 
an d  if so, w hat action  G overnm ent have 
taken , o r propose to  take in  th e  m atte r?

S H R I PR A N A B  K U M A R M U K H E R JE E : 
As far as d iam onds are  concerned , we have 
already ind ica ted  th a t we are  try in g  ex 
ports cif d iam onds, both  cu t an d  rough  an d , 
if possible, th ro u gh  th e  M M T C . T h e  whole 
nueslion  is th a t for th e  first tim e we are 
try ing  to  ex p ort these confiscated d iam onds. 
W e tr ied  ea rlie r th ro u g h  th e  agency of the 
H and loom s E x p o rt P rom otion  C oipora tion  
of In d ia  b u t  it  was n o t possible because 
they could  no t develop th e  expertise which 
is needed for ex p o rtin g  these types of a r t i 
cles ill th e  foreign m arkets. Now', we have 
taken u p  the issue w ith  the o th e r agencies 
and  I h op e som eth ing  will be possible to  
do.

S H R I P. GANGADEB: I would fu rth e r
like to  ask w hether the G overnm ent p ro - 
])ose to  encourage th e  estab lishm ent of 
d iam o n d-cu tting  u n its  in th e  free tra d e  
/ones o f th e  country  so th a t th e re  is  a 
boost to  im ports and  exports an d  th e reb y  
a net gain in  term s of foreign ex chang e 
earnings for th is  country .

SH RI PR AN A B  K U M A R  M U K H E R JE E :
It is a suggestion for ac tion .




